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AU {ONOMY TO THE ELECTRONIC

MEDIA
*85. SHRI ARJUN CHARAN
SETHD : Will the Minister of INFOR-

MATION AND BROADCASTING be
plezsed state

(21 The follow-up steps taken in hght
of the Prasar Bharati Act to provide true
autonomy to the electronic-media; and

(k) if not, the impedimeats thereto ?

THE DEPUTY MINISTER IN THE
MiNISTRY OF INFORMATION AND
UROADCASTING (KUMARLI GIRHA
VYAS : (a) and (b) Most of the activi-
ties essential to the formal estabtlishment
of 1he Corporation have not been com-
pleted. Besides, in the context of the need
to inhoduce competition m the electronic
raciia. the possibility of brincinz out suit-
uble amendments in the Act carnot be
ruled out.

[T ranslation]

SHRI RAM VILAS SASWAN @ Sir,
the replics to parts (a), (b} and (d; of
my guesiion are contradictory to each
other. On the one hand, the Governmceni
says that it is committed to set-up “Prasas
Bharati” and on the other it is indulging
in ‘ifs’ and ‘buts’. This clearly shows that
the CGovernment has no intenticn of setting
it up and has a negative attitude towards
it from the very beginuinz. In 1977, when
the Janata Party came to power, the first
thing it did was to appownt a commitiee
under the chairmanship of Shri B. G.
Verghese. . (Interruptions).

MR. SPEAKER : Ask vour question.

SHRI RAM VILAS PASWAN : I am
comingz to the question oalv. .. tInterrup-
tions).. I am giving the background since
you are not aware of it..(Interruptions)
in 1979 the first Prasar Bharati Bill was
intredi:ced in this House by Shri L. K.
Advani. . (Interruptions) . .and in August,
1990 this House unanimously passed this
Bill incorporating the two amendments
passed by the Rajya Sabha. The National
Tront Government had announced that

JULY 17,

1991 Oral Answers 20

the Prasar Bharati would Le accorded au
tonomy by 3ist March, 1991. The Govern-
ment, which was in power in the inter-
vening period, was being run under their
directions and it had said that..(Interrup-
tions).. I would like to know from the
Government as to which are the essential
activities mentioned in parts (a) and (b}
of the reply that are vet io be completed.
when will these activities be compieted
and when will the Prasar Bharati be sct
up ?

[Engli.s/l]

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI AHT KUMAR
PANJA) : Sir, there is no ambiguity so
far as the answer to the question is con-
cerned. It is clzar. The lost line in the
answer to Question No. 63 makes it clear
that the Government is committed to set
up Prasar Bharati.

Since it was approved by the Lok
Sabha, the only action taken was that
Dr. V. A. Pai Panadhikar was appointed
nominee of the President of India under
section 4(1)(c) on 30th October, 1990.
Thereafter the Chandra Shekhar Govern:-
ment came in. There was a meceting ol
the Consultative Commiittce on 256th
December, 1990. The then Prime Ministei
himself directed rteview of  the enfire
matter. Since then, we do not find any
step taken at the ministerial level. But
various steps have oveen taken so far as
the officers’ level is concerned. A com-
munication was addressed to the Chan-
man, Council of States and Chairman,
Press Council, requesting them to com-
mence the process of seicction of Chair
man. No formal reply was received.

But some oral communication Look
place  when the  Chairman asked tor
details of conditions. I found atter as-
suming office that no  conditions have
been finalised by the Government and
there is a long list of items on which
action has not been initiated, which we
have collected from the files. Twelve
main items have not been touched. I do
not want to take the time of the House
and so, I will lay it on the Table of the
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House. If the hon. Member wants any.
other inforination, I will cive it.

[Trun.slation]

SHRI RAM VILAS PASWAN :
Mr. Speaker, Sir, you may please ask the
hon. Minister to give the requisite infor
mation. T just wanted to know the time by

which these activities would be completed .

and the Prasar Bharati would be set wn.
It is a very simple question. . (Inteirup
tions)....

[Er;giislz]

SHRI AJIT KUMAR PANJA : Sir, the
previous Action Plan envisaged a gestation
period of six months, that is, 30th March
1991 was thought of. But since then, no
steps have been taken. In fact, the House
had expressed its confidence only day
before yesterday. Sir, in cur manifesto, by
which we asked for the vote of the
people, it is clearly stated that “The Cong-
ress will offer to public corporations, which
conform to the paramsters laid down by
law broadcasting and telecasting 1ights.
Such corporations  will be  ailowed to
function in competition  with Prasar
Bharati.” That means Sir, existence of
Prasar Bharati is a condition precedent to
the offer to the public corporaticns. The
deadline set up in our manifesto is 363
days from assuming office. The promise
will be carried out in letter and  <pirit
(Interruptions).

[Translation)

SHRI RAM VILAS PASWAnN
Mr. Speaker, Sir, within a year 7 Wil
the Government survive for one year ? 1
have already\stated that it can never be
implemented atleast by your Government.

My second question is regarding  the
news “A private channel on Doordarshan
likely” providing a separate channel for
private corporations. Will the hon. Minister
come out with the complete details. Has
the cabinet accorded its approval to the
proposal ? What are its objectives and its
likely effect on the WDoordarshan ? Will
not the Doordarshan become a tool in the
hands of the multinationals.
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Ufi:glish]

SHRI AJIT KUMAR PANJA : So far
as public corporations are concerned, Sir,
various people have shown their interest.
The modalities have not yet been finalised
and after the modalities arc finalised, 1t
will be decided by the Minsiry. As 1
stated already, I do not want to rvepeat.
It has to be within the parameters laid
down by law and of course, such law lias
to be placed before Parliament. Whether
the public  corporation will be public
timited by floasing shares or a  privalc
Jimited one or an individual organisation
huas noi yet been decided. It is in a preli:
minary stage. Many people have shown
their interest and are making enquiries. So,
at present the guideline has not yet beeu
formed. We are taking as many opinicns
as possible from people interested.

SHRI LOKNATH CHOUDHURY : S,
I want to draw the atteation of the
Minister to the reply he has given. It s
said ‘Yes Sir, if necessary’ and again ho
says that the details of the amendmem
cannot be spelt out at this stage.  These
are contradictory to each other. L think
there is something in ihe mind of the
Minister which he is trying to bhide. Seo,
will the Minister say wheiher he will
correct the reply or not ?

Secondly, I want to know as to why the
Government feels that a competition will
be there with the Prasar Bharati.

SHRI AJIT KUMAR PANJA : So fat
as the first part of the question is concern-
ed, I have not been hiding anything parti:
cularly in this House, the 1.0k Sabha. The
answer is clear; ‘Yes Siy, if it is neces-
sary’. We are keeping the options open.
Quoting our Prime Minister, all options
are open provided the  programmes are
good. Therefore, if it is necessary to
amend. I have to come to this House for
any such amendment. I cannot Jo it out-
side the House.

I have said that it is not possible to
spell out the details because we are still
making preliminary inquiries and looking
into the maiter. The matter was kept in
cold storage for a long time and we have
brought it out. But I  cannot put it
straightway in the oven because it must
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first come to normal temperature aad
then the cooking starts.

Now 1 come to the second aspect rais-
ed by the hon. member. So far as compe-
tetion s concerned, it )s necessary for any
creative art to have exposure from outside.
That is our Indian culture and there is
nothing new in  what we are speaking
now. Whenever there is competition, mar-
ket forces will come into play and  the
atists will get openings and thus Indian
cufturr survives and {lourishes.

MR SPEAKER :
Scthi

SHRI ARIUN QHARAN SETHI : The
hon. Minister in bis reply has stated that
most of the activities essential to the
formal establishment of the corporation
have not been completed. What are the
specific items that have not been complet-
ed ? How much time will they take to
complete them ? The hon. Mimster hus
statcd that they have 2ot the mandate
from the House only tne other day when
the Voie of Confidence was tsken up.
When they have taken up privatisation and
setting up of a corporation immediately,
why have they not taken most of the
otber items that are supposed 1o be comy-
leted before the enaciment of this law in
the country ?

Shri Arjun Charan

MR SPEAKER : The entire question
has already been replied. Yet I ask the
hon Minister to reply it.

SHRI AJIT KUMAR PANJA : Since
the question has been asked, I will stae
the important provisions. ..

MR. SPEAKER : Yes, But please be
brief.

SHRI AJIT KUMAR PANJA : In fact,
Section 1(3) on notification ard Section
3(1) on making the corpomation and
thereafter action under the cntire provi
sions of the Act have not yet been comp-
leted. Unless this work is completed in

every respect, we cannot issue the notifi-

cation. Otherwise there will be a conflict.
We are not making any difference between
a public corporation coming up and

\

e

Prasar Bharati. Praser Bharati has become

an Act. What we have said is that we
have floated the idea so that people all
over India and elsewhere can come &t

join us ard give their ideas and then para:
meters can be laid ‘dows. So far as  ihe
main action points to be taken up are
concerned, I have stated that I would be
faying them on the Table of the House.

SHRI LAL K. ADVANI : First of all,
1 would like to express my happiness over
both the points raised by the Minister in
his reply. Firstly, he has said that the
Government is committed to the creation
of Prasar Bharati which means transfer-
ring Akashvani and Doordarshan from the
Government Depariment that they  are
toduy, into an autonomous corporation.
This is one good thing. 1 regand this as a
commiiment made in this House. ‘The
sceond aspect is removing the  monopnly
of the electronic media even in respect of
Prasar Bharati and saying that they pro-
pose to introduce competition in the elec-
tronic media. I welcome both these fucets.
But what has happened in the pust is no
longer very relevant. What is going to
happen hereafter is more relevant. I would
like to know whether the Government in
tends to implement the Prasar Rharati Act
as it is, because it was a unanimous legis
lation of the Housec and then think of any
other amendments that would be neces-
sary. Or is the Government thinking jn
terms of contemplating and coming to &
conclusion in respect of ull the amend-
ments which it wants to introduce n the
first place and then only implementing the
Prasar Bharati ?

This ix something which is crucial be-
cause I feel that the Prasar Bharati Act
which represents the unanimous will of
the House, including the Congress Party
which was in the Opposition at that time,
and which was the result of the consider-
able discussion and debate, should be
implemented as quickly as possible. What
the past Government hias not done is a
past thing. This Government must first
implement it and then we can even think
in terms of making the necessary changeBa
in the law, by bringing amendments, to
introduce competition. Sir, it should be
realised that the téchmological advances
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that are being made in this ficld are o
overteking us that the kind of sestraint
that we are imposing will become irrele-
vant. It will be very lste then to realise
that when the world is able to sce pictmes
through satellite from all over the worid,
we are trying to restrict people here. So,
this aspect must be kept :n mind.

1 would like to know whether the Gov-
ernment promises the House to come forth
in this Session itsclf with a fresh Bill.

SHRI AJIT KUMAR PANJA : Sir, all
the important points made by the hon.
Member have been taken note of. As
regards the point whether it will be possi-
ble to bring a fresh Bill in ths Session, 1
cannot assure this House about it. As I
have already said, the last action taken in
this regard was on 12th Scptember, 1990.
However, Shri Chandra  Shekhar, as
Prime Minister, did muke some policy
statement and I think being a Prime
Minister he must have hard certain facts
We have to take notice of tnat

Hon Member has rightly said that the
technological advances nre taking place
very rapidly. Whatever developments have
taken place, between 12th Sepiember,
1990 and 17th July, 1991, have been
taken into consideration. Prasar  Bbarati
Act will be implemented but whether any
amendment of the Act is nccessary in
view of the new development, that we are
looking into. If we find that no amend-
ment is necessary, then we shall come
straightaway with it. If we find that some
major amendment is necessary then it
has to be discussed in the  Consultative
Committee. Of course, we will take the
Opposition into  confidence and discuss
with them about it because it was a con-
sensus Bill,

{Translation]

SHRI TEJ SINGHRAO BHONSLE :
Mi. Speaker, Sir, I am confident that
the Government will definitely go ahead
with the implementation of the Prasar
Bharati Act. I would like to know whe-
ther the Government propose to make
certain amendments in the present Act ?
Do the Government propose to telecast
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the proceedings of the Houss as i being
done in Great Britain in respect of the
House of Commons Jo that the people
through out the country may be able to
know whether we are working properly or

not ? Are you going to do something in
this regard ?

MR. SPEAKER : This subject matter
does not pertain to his Ministry.
{English]

SHRI CHANDRA JEET YADAV :
Sir, the Minister has said in his reply that
it will be open to market forces and an
clement of competition will be  brought
;. He also said tha® he is getting en-
quirses from all over India and elsewbere.
Does elsewhere include that Le is getting
enquiries from agencies like the Voice of
America, BBC and other such agencies
also ? I would like to know whether the
foreign organisations have also shown in-
terest and does the Government intend to
oven it to the whole werld 2 Can eom-
petitors come from all over the world *

SHRI AJIT KUMAR PANJA : As
such, no foreign  organisation has  yet
approached us. Some of the NRIs  have
shown interest and they are enquiring as
to whether they can come over here, form
a corporation of public imited nature
within the parameters to ke laid down by

law, invest the money and make use of
the offer.

SHRI CHANDRA JEET YADAV

Sir, T asked whether 1t 18 open to foreign
o1gameations or not.

SHRI AJIT KUMAR PANJA :
foreign organisation has yet
us.

No
approached

SHRI CHANDRA JEET YADAV : I
want to know your policy. I would like
to know whether your policv is to open

it to the foreign organisations or not.
(Interruptions)

What is your policy ? May 1 koow

whether your policy iv open to foreign
agencies or not ?

'
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SHRIMATI MALINI BHATTARCHA-
RAYA : Prasar Bharati Bill has not been
amended yet. How can you even take
thest proposals into consideration ?

SHRI AJIT KUMAR PANIA : I think
the hon. lady Member is not right. Xt is
there in the Act itself. In the Telegraphs
Act, it is there. Its powers have not been
taken away. If the hon. Member goes
thruogh it, she will find this. (Interrup-
tions).

SHRI CHANDRA JEET YADAV
Sir, he has just started replying to the
hon. lady Member without replying to my
question. May I know whether it is open
to foreign agencies o1 not. I think he
seems to have more preference for the
lady Member. (Interruptions)

SHRI K. P. UNNIKRISHNAN : Is
the hon Minster aware of the fact that
the BBC's new satellite 18 coming up in
1992 with the result the entire technolo-
gical dimensions will change and 15 he
prepared for that ? 1t is not a political

question but it has far-reaching implica-
tions s ?1;"

SHRI AJIT KUMAR PANJA . Yes dir,
we are aware of this fact. We are taking
all steps in this regard so that there 1s no
invasion n our well-established traditions

and culture.
WRITTEN ANSWERS TO QUESTIONS
[English] ,

LEAKAGE OF QUESTION PAPERS OF
CIVIL  SERVICES
EXAMINATION. 1991

*64. SHRI CHANDRA JEET YADAV :
SHRI MADAN LAL KHURANA :

Wili the PRIME MINISTER be pleasca
to date :

(a) whether certain question papers of
Civil Servges (Prefiminary) Examination,
1991 were leaked out,

(PRELIMINARY),

(b) if so, whether apy investipation has
been ordered by the Goversment into the
matter; and

(¢c) if so, the outcome thercof and the
action taken against the erring persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA) : (a) Yes,
Sir.

(b) Yes Sir, at the request of the
U.PS.C.. the Govt. advised the CBI to in-
vestigate the matter.

(c) An FIR has been lodged by the
UPS.C. with the Central Buresu of In-
vestigation. Investigation by the CBI is
still in progress. Some suspects have been
apprehended by the CBI in the course of
their investigation.

ISSUE OF LETTERS OF INTENI1

*65. SHRI DHARMANNA MON

DAYYA SADUL : Wil the

PRIME MINISTER be please to
state :

(a) whether a large number of letters
of intent were issued to MRTP companies
during the last six months for sething up
industries where norms and regulations
were not followed stnctly ;

(b) if so, the details thereof, and

(c) the steps taken or proposed to be
taken to cancel Ictteis of intent in such
cases, if any ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN) * (a) and (b) All the apph-
cations received from MRTP companies
for the grant of letter of intent aie consi-
dered in accordance with the prevailing
industrial policy and procedures. 87 let-
ters of intent were issued to MRTP com-
panies during the period January to June,
1991 after following the prescribed proce-
dure.

(c) Does not arise.



